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THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
STATE IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
H .K.L 'BHAGAT): (a) Postings of ~ taff 
to various Doordarshan Keadras are done 
on the ba is of programme needs of the 
Kendras. linguistic requirements, qualificat ion 
and experience of the ind iv id uals etc. It is 
neither always necessary nor possible to post 
the senior-most persons of a certain category 
to a particular Kendra. 

(b) Docs not ari e. 

Foreign Assigwnents for Cameramen 

2451 . SHRI DAY A RAM SHAKY A : 
Will the Minis ter of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) the number of AIBD trained 
Cameramen who had gooe abroad of visit& 
and for. news coverage with VIPs/ V.V.I.Ps; 

(b) the number of Cameramen not 
trained by AIBD centre abroad for news 
coverage ; and 

(c) whether Al BO trained persons are 
given preference for such foreign assign-
ments ? 

THE MJ 1STBR OF TATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
STATE JN THE DEPARTMENT OF 
PAllLlAMENTARY A FAIRS (SHRI 
H.K.L. BHAGAT) : (a) Nine AlBD lrain d 
Cameramen had gone abroad for new 
coverage witb VIPslVVJPs. 

(b) Twenty one Cameramen 
were not trained at AIBD had gone 
for news coverage with VIPs!VVJPs. 

who 
abroad 

(c) Cameramen are seat abroad for 
coverage of visits of VlPs/VVIPs keeping in 
view their experience and training as well a 
suitability for such coverages . 

' 

Ban on Maoufactu.re of HaTmfuJ Medicin s 
Pesticid and Weedicides 

2452. SHRI J .S. PAT1L : Will the 
Minisler of -CHBMICA.LS AND FER 11-
LJZERS be pleased 10 tatc : 

(a) whether it is a fact that a numb r 
of medicines pe ticides, wcedicid etc. 
the production and/or appJic tion of which 
i banned in U S.A. aad Western Europe o 
countries ( iace they are proved 10 be bai-m-
ful for human Jife covironment etc.) arc • 
manufactured and / or sold for con umptioo 
in the ouatry b)' variou multinational 
ompanies ; 

(b) if o, 1he names of uch medicia 
pesticide /weedicid etc. and the companie 
which maoufacn~re aod/ or ell them in our 
ountry ; 

(c) whether it i also fact th l there 
is a persi Lent demand from various quarter 
to ban the manufacture nd /or use of uch 
medicines etc . harmful for hum an life, 
environment etc . ; and 

(d) the steps Govcromct propose to 
take lo slop the production and/ or u c of 
such harmful medicine , pc ti idc , wcedicidc 
etc. in India ? 

THE MINI STER 0 STATE IN THE 
MINISTRY OF CHEM ICAL AND FERTI-
LIZERS (SHRI R.C . RA 1-1) : ( ) to (d) 
The import and manufactur of pc ticide 
in India, is regulated inter-alia, under the , 
In ecticides Act, 1968. Before allowing tbe 
import /manufacture of p ticide in the 
country, the Registr tion Committee, et up 
under the Act, take in to ac uot H the 
roelcvaat a~pccts like efficiency rihe insecticide 
aod its safely to human be1ogs ad animal 
with reference to Indian cood1tioo . 

There have been demands th r Gov rn-
meot should review lhe use of those p ti-
cide • use of which has been prohibited or 
restricted in U.S.A. nod/or European count-
ries. The nc d to ban p ticide i t ken 
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after fully cvaluatiag whether oy dve-r e 
effect would be call d by it u&e un r th 

gro-climalic conditions of this country. 
Further, if any adver e report j5 received 

bout ny in ecticidc already registered for 
import jmaoufacture in India, relevan t details 
arc obtained and 1udied wi1b refer nee to 
effect r its cootiout-d u io the country 

frer which an ppropriate deci ion is taken 
in reg rd to permitting continuation of ils 
u a c in the country. 

A cording 10 the av ilable ioformati n, 
among the pc ticidcs widely u d]manuf l:tur-

for utili ation in Jndi , u of which i 
not permi11ed in U.S.A. or are re trictcd in 
ome other couotrie mention may be m de 

' of DDT nd BHC. Whi le the former i 
manuf c turcd by Hiadu tan In ccticide 
Limited, mainly fQr u age under tbe National 
M lari radicatioo Programme, the I tter 

m nufactured by : 

(i) Alkali & ChemicaJ Corporation of 
Jodi (now Indian xplo ive Ltd .) 

(ii) T t Chemical Limited. 

(iii) K nori Chemic I lndu tries Ltd. 

iv) Mico Farm hemical Ltd. 

(v) Hiodu tao Io c ticidcs Ltd. 

VCD in re peel r BHC, 
tics arc u d for N .M . . P. 

rgc quanti-

I a r ct of drugs. ac ording to 
available inform tioo, out of 24 drug th. t 
h vc beeo b nned in om~ countrie , 18 di ug 
have either b en b nacd or not approved 
for mark ... liog in India. In re peel of the 
rem 1niog 6 drug , n mely ; Nitrofuran 
compounds, Pbeoformin, Hydroxyquinolioe 
derivatives, Higher dos: lynestronol product , 
piper zin and Pbenylbutazon jOxyphenbuto-
zone, decision has been taken to permit 
mark.;.tiog tb_,m on the dvi e of lechni al 
Experts, keeping in view medical needs of the 
country, subject to a cautionary statement 
and contra.indic tion being given on tbc 
label / package in rt io om ca e . 

V cant P of R .P F. Commi ioa r 
E.P.F. 0 a · ation 

2453. SHRI ~LE. HORO : Will the 
Mini 1cr of LABOUR AND REHABILITA· 
flON be pleased to state : 

(a) whether ic is a fact that the number 
of sanctioacd po t of Regional Providen t 
Funds Commi sioner in th Employees' 
Provident Fund Organi ation is totally 
inadequate to cope up with the huge volume 
of work of the Organi lion · 

(b) whether it is al o a fact that some 
pos1 of Regional Commi ioners are lyiag 
unfilled for everal montb iacludjng omc 
post ari ing out due to retirement of ome 
Commis ioner 

(c) whether it is oot the responsibility 
of the Government to draw pan I in time 
for filling up uch "' cancie ; nd 

(d) if o, rhe reasons why Government 
del yed and are till delaying filling up of 
these post in pite of v ilability of a 
number or officer eligible for promotion 
10 the c DO t 1 

THE MINlSTER 0 STATE IN THE 
MJNJSTR Y OF LABOUR AND REHABl-
LlT.t\ TIO ( HRI DHAR MAVIR ) : ( ) N • 
Sir. 

(h) to (d) The post of Regional 
Provid at Fuad Commi si r 10 the 
Employees' Provident uod Organi tion 
are required to be filled by way of promotion. 
Pr motion are c-on id r~d by Department 
Promotion Commit! cs onv ned by the 
Union rublic • ervicc Commi ion. Con e. 
queot 1,1pon the re tructurin f the gr des 
of Region 1 .Provident und Commi ioner 
aad ia view of lb amendment prOflOSCd to 
the recruitment ru le f 1h 
procedural nnd dmini trativc rcquirem nts 

re to be fulfilled bcf re th~ propo I for 
convening the meet ing of tbe Dcp nmcni I 
Promolion Commiuc s nrc sent to the Union 
Public crvicc Commission. ece ry 




